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BEFORE THE NATIONAL GREEN TRIBUNAL,
(EASTERN ZONE BENCH), KOLKATA

ORIGINAL APPLICATION NO. 70 OF 2025/EZ

BETWEEN
JAYPRAKAS CHAUDHURI
........ APPLICANT
- Vs, -

STATE OF WEST BENGAL & ORS.
....... RESPONDENTS

Counter Affidavit on behalf of the respondent Nos. 12 to the Original

Application filed by the applicant.

I, Basudev Roy, son of Late Harosit Roy, aged about L'é years,
by- faith Hindu, by occupation-Business residing at A/S,f%&%@badk;_o( ¥ i
:_‘ ’1‘_:,-:
& P.S- Panchasayar, Kolkata — 700094, District — South 24 Bargénas, do

hereby solemnly affirm and say as follows:

1. That T am respondent nol2 herein and I am also well acquainted
with the facts and circumstances of the instant casc, I am

competent to make and affirm this affidavit.

2. A copy of the instant application was served upon me and [ have

perused the said application and have understood the purported,

P e
ents and/or tenor thereof.
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Before dealing with the various allegations and/or statements
made in the different paragraphs of the said affidavit, I submit that
the said application contains many incorrect allegations and/or
statements which have been deliberately madc only to mislead this
Hon’ble Tribunal. I reserve my right to make further submissions

on the issue at the time of hearing, if necessary.

Now 1 proceed to deal with the various averments and jor
statements made in various paragraphs of the said affidavit. The
statements and/or averments which are not specifically dealt with

hereinaflter are deemed not to be admitted.

With regard to the statements made in paragraph no. 1 of the said
application, I offer no comment as the samec are all matters of
record and deny anything that which is inconsistent and/or

contrary to the facts borne out from the records.

With regard to the statements made in paragraph no. 2 of the said
application, I offer no comment as the samc arc all matters of
record and deny anything that which is inconsistent and/or

contrary to the facts borne out from the records.

With regard to the statements made in paragraph no. 3 (i) of the
said application, I offer no comment as the same are all matters of
record and deny anything that which is inconsistent and /or
contrary to the facts borne out from the records. It is denied about
J;he allegations of unlawful acts of filling up of the water body

A
and ,.hm tank was carried out by the respondents. | specifically state

'0‘ 'uf’tl;xaf’f R‘p\%ondent herein purchased the plot of land from the Co-op
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Society for residential purpose. The answering respondent mutated
his name in Kolkata Municipal Corporation and the plot of the
applicant is recorded as ‘Land’. The applicant also obtained
sarnction plan from Kolkata Municipal Corporaltion. Photostat copy
of deed of conveyance and mutation certificate are annexed and

marked as ‘Annexure R/ 1’

It is specifically stated that although the lands were recorded as
water body in record of rights but physically said lands were solid
land more than 60 years ago and prior to cnactment of West

Bengal Inland Fisheries Act, 1984,

With regard to the statements made in paragraph no. 3 (ii) & (iii) of
the said application, I dispute the material allegation made therein by
the petitioner and I further deny about the allcgations ol unlawful
acts of filling up of the water body and/or tank was carried out by
the respondents. I specifically state that onc of the signatory of the
letter dated 06.06.2009 being Dr Swapan Kumar Nandi lodged a
complaint before Director of Fisheries about illcgal filing of Ponds
and wherein the Fisheries Department upon physical verification
came to a finding by letter dated 10.08.2007 that allegation of
filling up of the water body and/or tank is uncalled for as no
existence of water body in the alleged placc is present. Photostat
copy of letter dated 10.08.2007 is annexed and marked as

‘Annexure R/2’.

.
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,j’/ ?‘k‘j}(i{i%tjakregard to the statements made in paragraph no. 3 (iv), (v), (vi)
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unlawful acts of filling up of the water body and/or tank was
carried out by the respondents. I specifically state that the ARCS of
the Co-operative Department made a specific cnquiry over the
allegation of filling up of the water body and/or tank and found
the same uncalled for. I further state that Fisheries Department
given a no -objection for conversion of the land from Beel to Bastu
by memorandum dated 12.09.2011. Photostat copy of Enquiry
Report and Memorandum dated 12.09.2022 are collectively

annexed and marked as ‘Annexure R /3.

11.  With regard to the statements made in paragraph no. 3 {viii), (ix),
(%), {xi), (xii), (xiii) & (xiv) of the said application, | dispute the material
allegation made therein by the petitioner and I further deny about the
allegations of unlawful acts of filling up of the water body and/or
tank was carried out by the respondents. It is stated that the
documents, relied upon by the applicant herein, are redundant

O.‘ A p\and not relevant in this context as the clear picture of nature and

f""'\‘\ physical status of the said property cannot be assessed by such
) qf < 4

A b.J + "c'lot;uments

4 kn

S " e he said affidavit, I offer no comment as the same are all matters of
e ___id:-:-_'-f‘___, e ecord and deny anything that which is inconsistent and/or
contrary to the facts borne out from the records. It is stated that
the documents, relied upon by the applicant herein, are redundant
and not relevant in this context as the clear picture of nature and
physical status of the said property cannot be asscssed by private

documents.
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13. Save and except matters of record and save what has been stated
by me hereinbefore I do not admit any statement, averment,
contention, submission as made/raised in the said application as

if the same are expressly denied by me in scriatim and specifically

14, With reference to the statements rnade in paragraphs 6 and 7 of the said
application and the prayers made therein, the answering Respondent
denies and disputes the contentions made thercin save and except what
are matter of records and further states that nonc of the prayers are

tenable in the eye of law and should not be granted,

15. I humbly submit that in the facts and circumstances as narrated

hereinabove, this Hon’ble Tribunal may be plcased to dismiss the said

16. That the statements contained in paragraph nos. 1 (o 14 of the

X
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a1 .‘.-'l‘bregoing affidavit are true to my knowledge and the rests are my
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traversed.
Petition with costs.
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Re: PLOT NO._f5A. (Phase <T))

AREA _02KT.08CcH; Q0&SET

FROM

THE JADAVPUR CO-OPERATIVE LAND AND HOUSING
SOCIETY LIMITED

— VENDOR SOCIETY

TO BAsvpbEs  Roy

—— PURCHASER MEMBER

187
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THIS INDENTURE _is made on'this the 24 day of SePlemben in the year Two
Thousand Ten BETWEEN THE JADAVPUR CO- OPERATIVE LAND AND
HOUSING SOCIETY LIMITED registered under the West Bengal Co-operative Society

Act, 1940 Registration No. 116/CAL of 1965) and having its registered office at Jadavpur
University, P.S. Jadavpur, Kolkata — 700032, in the District of South 24-Parganas,

~ represented by its constituted Attorney SRI RAMENDRA NATH SOM, Advocate, son

of Late Amiya Kumar Som, residing at G-6, Cluster-XII, Purbachal Housing Estate, Salt
Lake City, Sector-III, Kolkata ~ 700097, by virtue of a registered General Power of
Attorney which was registered in the office of the Addl. Registrar of Assurances-III,
Kolkata, recorded in Book-IV, Deed No. 4060, for the year 2001, hereinafier referred to
as the VENDOR SOCIETY (which term or expression shall unless excluded by or
repugnant to the subject or context be deemed to include its SUCCESSOr OT SUCCeSSors,

-

_assign or assigns or legal representatives) of the ONE PART :

AND

SRUSMT......... 224 SUDEB.  RoY.  sonwife/danghier. HAROSIT Roy
. / ....... S by, occupation ..IBUSINESS. | at

a sharehSlder member of the Vendor Society hereinafier referred to as the PURCHASER
MEMBER (which term or expression shall unless gxc‘[ﬁﬂ'—b"jfbr—:g‘gugnant to the subject

or context be deemed to include his/her heirs, eﬂﬂ;_tiftors;hadmmxptmtors, representatives
and assigns) of the OTHER PART : “

WHEREAS by a Conveyance bearing the dnfg. l}'.f‘-f-r"’r.lu]y, 1978 and registered at the office
of the District Sub-Registrar, Alipore, 24-Parganas; recorded in Book-I;'Being No. 4092,
for the year 1978 the Vendor Society 1]

South 24 Paroanad

present residing at
............. MUKUNDALUR... P51l DORBA SanaAvi)
...... ‘Q:TLKT&-?MOSSP‘P K
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Certificate quegishﬁon under section 60 and Rule 69.

Registered in Book -1

CD Volume number 14

Page from 321 to 335

being No 07291 for the year 2010,

-
(Sadhan Chandra Das) 01,October-201
DISTRICT SUB-REGISTRAR-II OF
Office of the D.S.R.Il SOUTH
West Bengal
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'.-4 Government Of West Bengal

- Office Of the D.S.R.-lll SOUTH 24-PARGANAS
. District:-South 24-PParganas

Endorsement For Deed Number : | - 07291 of 2010
(Serial No. 06941 of 2010)

On 24/09/2010
Presentation(Under Section 52 & Rule 22A(3) 46(1),W.B. Registration Rules,1962)

Presented for registration at 21.15 hrs on :24/09/2012, at the Private residence by Sri  Ramendra
Nath Som ,Executant.

Executed by Attorney

Execution by

1. Sri Ramendra Nath Som, son of Late Amiya Kumar Sun , Purbachal Housing Estate, G-6, Cluster - Xii,
Salt Lake City, Kolkata, Thana:-Salt Lake, District:-North 24-Parganas, WEST BENGAL, India, P.O. :-

Pin :-700097 By Caste Hindu By Profession: Others,as the constituted attorney of The Jadavpur
Co-op. Land And Housing Society Ltd. is admitted by him.

Identified By Kumar Kartick Dey, son of Late Barada Ch. Dey, 6/80/3a, BIJOY GARH, Kolkata,

Thana:-Jadavpur, District:-South 24-Parganas, WEST BENGAL, India, P.O. - Pin 700032 , By
(-aste: Hindu, By Profession: Service.

( Sadhan Chandra Das }
DISTRICT SUB-REGISTRAR-IIl OF SOUTH
24-PARGANAS

On 27/09/2010
Certificate of Admissibility(Rule 43,W.B. Registration Rules 1962)

Admissible under rule 21 of West Bengal Registration Rule, 1962 duly stamped undcr schedule 1A,
Article number : 234 of Indian Stamp Act 1899.

Payment of Fees:

Fee Paid in rupees under article : A(1) = 17644/- E = 14/- H =28/ M(b) =4/- on 27/08/2010
Certificate of Market Value(WB PUVI rules of 2001)

Certified that the market value of this property which is the subject matter of the deed has been
assessed at Rs.-1605000/-

Certified that the required stamp duty of this document is Rs.- 96320 /- and the Stamp duty paid as: Nit
/-

Deficit stamp duty

Deficit stamp duty Rs. 96330/- is paid, by the Bankers cheque number 091245, B

rs Cheque Date
03/09/2010, Bank Name State Bank.of India, JADAVPUR UNIVERSITY, recei

!

¢ . \AM‘B
ot 2e Pargansle
R e .

Y ( Sadhan/Chandra Das }
DISTRICT SUB-REGISTRAR-TII OF SOUTH 2 3-PARGANAS
27/09/2010 17:04:00 W\ EndorserentPage 1 of 2

LY
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Government Of West Bengal

Office Of the D.S.R.-Ill SOUTH 24-PARGANAS
District:-South 24-Parqanas

Endorsement For Deed Number : | - 07291 of 2010
{Serial No. 06941 of 2010)

( Sadhan Chandra Das ) ;
DISTRICT SUB-REGISTRAR-1Il OF SOUTH
24-PARGANAS

27 S

AL ( Sadhan Chandra Das )
ﬂISTRICT SUB-REGISTRAR-III OF SOUTH 24-PARGANAS

27/09/2010 17:04:00 *// EndorsementPage 2 of 2



= -..-;.'-;.':-.-; . .L‘\\
‘3__ .' ] 2525 \‘._:
1 .: ' ks I'-.. a ;-I-;:':i ,‘J:I-.
absolutely purchased for valuable consideration mentioned therein from

Sunil Kumar Mitra and others th: total land meagifing-10.93 acres (10
acre 93 decimal) in R. S. Dag Nos. 83, 85, 87, 88,89,91, 131, 132, 135,
136, and 139 Khatian No. 101, J. L. No. 25, Touzi No. 56 in Mouza
Nayabad P. S Kasba in the District of South 24-Parganas.

AND WHEREAS by a further iJeed of Conveyance bearing the date 8th
February, 1979 and registered at the office of the District Sub-Registrar
Alipore; 24-Parganas in Book No. | Being No. 590 for the year 1978, the
Vendor Society absolutely purchased for valuabl consideration
mentioned therein from Sunil Kumar Mitra and others the total land
measuring a further 10.93 acres (10 acres and 93 decimals) in R. S. Dag

- Nos. 83, 85, 87, 81, 89, 91, 131, 152, 135, 136 and 139, Khatian No.
101, J. L. No. 25 Touzi No. 56 in Mouza Nayabad in P. S. Kasba in the
District of South 24-Parguras.

AND WHEREAS by a further Deed of Conveyance bearing date 3rd
December, 1979 and registered at the office of the District
Sub-Registrar, Alipore, 24-Parganas in Book No. 1 Being No. 5334 for
the year 1979 the Vendor Society abrolutely purchased for valuable
consideration mentioned therein form Ganesh Chandra Pramanick and
others the total land measuring | bigha f1cottahs (0.53 + acres) in Dag
No. 139, J. L. No. 25, Khatia No. 90, R. S No. 3, Touzi No. 56, Mouza
Nayabad, P. S. Kasba in the District of South 24-Parganas .

AND WHEREAS by a further Deed of Conveyance bearing date 3rd
December, 1979 and registered at the office of the District Sub-Registrar
Alipore, 24-Parganas in Book No. I, Being No. 5335 for the year 1979
the Vendor Society absolutely purchased for valuable consideration
mentioned therein from Kubir Mondal and others the total land
measuring 16 cottahs and 8 chittaks (0.28 & acres) in Dag No. 139 J. L.
No. 25 Khatian No. 90 R. S. No. 3, Touzi No. 56, Mouza Nayabad, P. S.
Kasba in the District of South 24-Parganas.

AND WHEREAS by a further Deed of Conveyance bearing date 3rd
December, 1979 and registered at the office of the District
Sub-Registrar Alipore, 24-Parganas, in Book No. 1 Being No. 5336 for
the year 1979 the Vendor Society aGS' l;fé]yx?purchased for valuable
consideration mentioned thereip fram ' Methor Big and others the total

(2)
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S. Kasba in the District of South 24-Parganas.

AND WHEREAS by a further Deed of Ccnveyance bearing date 21st
December, 1979 and registered at th.e Office of the District.
Sub- Registrar, Alipore 24-Parganas in Bo sk No. 1, Being No. 6957 for
the Year 1979 the Vendor Society absol.itely purchased for valuable
consideration mentioned therein from Sur. Kumar Mitra and others the
total land measuring 10.93 acres (10 acr s 93 decimal) in Dag No. 83,
135, J. L. No. 25 Khatian No. 101, R.S. No. Z, Touzi No. 56, Mouza
Nayabad, P. S. Kasba in the District of ! outh 24-Parganas.

AND WHEREAS by a further Deed of Conveyance bearing date
29th April, 1980 and registered at the Office of the District
- Sub-Registrar, Alipore, 24-Parganas in Book No. 1, Being No. 3223 for
the year 1980, the Vendor Society absolutely purchased for valuable
consideration mentioned therein from Sunil Kumar Mitra and others the
total land measuring 10.92 acres (10 acres 92 decimal) in Dag Nos. 83,
85,87,88,89,91, 131,135, 136and 139 J. L. No. 23, Khatian No, 101,
R. S.'No. 3, Touzi No. 56 Mouza Nayabad P. S. Kasba in the District of
South 24-Parganas.

AND WHEREAS the Vendor Society recorded its name with the office
J. L. R. O. Behala by order under Memo Nos. 2086, 2087 and 2089
dated 6.6.1980 as absolute owner of all the land measuring about 45.52
acres (137 Bighas 5 cottahs 7 chittaks and 31 sq. feet) so purchased
from the above mentioned parties and is thus seized and possessed of
or/and otherwise well and sufficiently entitled so their absolute and
indefeasible right and interest free from all encumbrances, liens, charges,
lispendens, attachments, and is in khas possession thereon.

AND WHEREAS by a further Deed of Conveyance bearing the date 8th

February, 2000 and registered at the Office of 'the District
Sub-Register-111, Alipur, 24-Parganas (South) in Book No. I, Being No.
657, for the year 2000, the Vendor Society absolutely purchased for
valuable consideration mentioned therein from Kanti Ranjan Chakraborty
and others the total land measuring .099 acre (6-cottahs).in R.S. No. 3,
Dag No. 191 (part), J. L. No. 25, khatian No¢F $245; Touzi No. 56,

Mouza Nayabad, P.S. Kasba under Calcutta Municipal CorporaQon Ward

f
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No. 109 and Mutated - Memo: 18/753/Mut/Addl. B .L. & L.R.O./
- T.M/2001, dated 9.4.01.

AND WHEREAS by a further Deed of Conveyance bearing date 15th
February 2000 and registered at the Dffice of the District Sub-
Register-111, Alipur, 24-Parganas {South) 'n Book No. 1, Being No. 765
for the year 2000, the Vendor Scciety absciutely purchased for valuable
consideration mentioned there'n from Kunti Ranjan Chakraborty and
others the total land measuring 099 acre (6 Cottahs) in R. S. No. 3,Dag
No. 191 (part), J. L. No. 25, Khation N:. R. S. 145, Touzi No. 56,
Mouza Nayabad, P. S. Kasba Under Calcu:tta Municipal Corporation
Ward No. 109 and Mutated -Memo No. 18/753/Mut/Addl. B.L.& L.R.O./
T.M/2001, dated 9.4.01 .

AND WHEREAS by a further Deed of Conveyance bearing date 22nd
February, 2000 and registered at the Office of the District Sub-Register-
11, Alipur 24-Parganas (south) in Book No. 1, Being No. 874 for the
year 2000, the Vendor Society absolutely purchased for valuable
consideration mentioned therein from Kanti Ranjan Chakraborty and
others the total land measuring .099 acre (6 Cottahs}in R. S. No. 3, Dag
No. 191 (part), J. L. No. 25, Khatian No. R. S. 145, Touzi No. 56,
Mouza Nayabad, P. S. Kasba udner Calcutte Municipal Corporation
Ward No. 109 and Mutated -Memo No. 18/753/Mut/Addl. B. L.. & L.R.O/
T.M/2001, dated 9.4.01.

AND WHEREAS by a further Deed of Conveyance bearing the date
24th March, 2000 and registered. at the Office of the Dirtrict
Sub-Register-1II, Alipur, 24-Parganas (South) in Book No. 1, Being No.

+

1296 for the year 2000, the Vendor Society absolutely purchased for

valuable consideration métioned therein from Kanti Ranjan Chakraborty
* and others the total land measuring .103125 acre (6 Cottahs and 4 Chittaks)
in R. S. No. 3, Dag No. 191 (part), J. L. No. 25, Khatian No. R.S.145,
Touzi No. 56, Mouza Nayabad, P.S. Kasba under Calcutta Municipal
Corporation Ward No. 109 and Mutated-Memo, : 18/753/Mut/
Addl.B.L.&.L.R.O./T.M/2001, dated 9.4.01. :

\

AND WHEREAS by a further Deed of Conveyance bearing-the date
6th June, 2000 and registered at the Officé/of the'District Sub-Register-
I1I, Alipur, 24-Parganas (South) in Book 0. (1, Being No. 2128 for the
year 2000, the Vendor Society absolul%:ly purchased for ¥aluable

(4)
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consideration mentioned therein anti Ranjan Chakraborty and

* others the total land measuring .099 acre (6 Cottahs) in R. S. No. 3, Dag

No. 191 (part), I. L. No. 25, Khatian No. R.S.145, Touzi No. 56, Mouza
Nayabad, P.S. Kasba under Calcutta Municipal Corporation Ward No.
109 and Mutated - Memo : 18/753/Mut/Addl.B.LL. & L.R.O/T M/2001,
dated 9.4.01

AND WHEREAS in pursuance of the object of developing the area for
residential purposes of the members the Vendor Society effected
improvements thereon by filling earth and making the same of uniform
level lajd out roads, passages, and divided the area into several plots of
different sizes and measurements for distribution among the members of
the Vendor Society. The entire land on which the said plots have been so
carved out is fully described in the first schedule being Schedule 'A*
hereunder written.

. AND WHEREAS pursuant to an application for membership df the

Vendor Society made by the PURCHASER MEMBER for obtaining a
plot of land and agreeing to'comply with the terms and conditions of the
Vendor Society for the demise thereof the purchaser member was
admitted as a member of the Vendor Society.

AND WHEREAS by a resolution dated 2. 5. 87 it was decided by the
Vendor Society to allot different plots of land to its different members
by lottery and such lottery was held on 31. 5. 87 whereby the
PURCHASER MEMBER was alloted the plot of land more
particularly described in Schedule 'B' herein below and hereinafter

referred to as the said plot and the PURCHASER MEMBER has
accepted such lottery. ) .

AND WHEREAS the PURCHASER MEMBER. has paid a sum of
Rs.£.22:.229 /- to the Vendor Society from time to time as required by
the Vendor Society. :

AND WHEREAS the Vendor Society appropriated-the said sum of

RsZ. 00,000/ (Rupees...QNE-....!r.ﬁ‘..??:..'_.?c,.ﬁi{f_}.!n..."r,.....‘..1.........only)

in full payment of the consideration and aHoted the said plottohim being
all that the plot No..mﬁ.:.Rﬂz.m...fmpqsurimg morg or less
....... ?-r........cottahs.......K.......chittaks_,. ‘Fssq ft. (moré particularly

(3
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described in the second Schedule Bé_iﬁ:'g Schedule 'B’ hereunder written
and also marked red in the annexed plan) in favour of the PURCHASER
MEMBER.

AND WHEREAS the PURCHASER MEMBER has taken inspection

of the scheme himself /herself of the plan and of the said alloted plotand

has satisfied himself /herself as to size and condition thereof, and also
that the Said sum of Rs.4:29.222./- is the fair and reasonable purchase
consideration thereof.

NOW THIS INDENTURE WITNESSETH that pursuant to the
aforesaid allotment to the PURCHASER MEMBER and
in_consideration of the said sum of Rs.};00,089. /- (Rupees
COWE LASS only) paid by the purchaser member
to the vendor society (the receipt where of the Vendor Society does
hereby and also by the Memorandum of Consideration hereunder writ-
ten admits and acknowledges and acquits and releases the
demiser premises and the purchaser member from the same) the said
Vendor Society does hereby SELL, TRANSFER, CONVEY, assign,
confirm and assure unto the purchaser member ALL THAT the piece
and parcel of_ vacant land being the said Plot

bearing plot No....}?f.ﬁ:....measuring about cottahs..... 02 & ZIGuT

chittaks and ......... ZERO ... sq. ft. more particularly described in
the Second Schedule being Schedule 'B' hereunder written and as shown
in the annexed plan in red boundary line OR HOW SO EVER OTHER-
WISE the same is or are heretofore was or were butted bounded called
known numbered described or distinguised TOGETHER WITH ALL
AREAS, PATHS, PASSAGES, DRAINS, water-courses and all manner
of rights liberties, privileges casements, appendages and appartainances
whatsoever belonging to or in any way apartaining to the said plot
TOGETHER WITH all reversion or reversions, remainder or
remainders and the rents issues and profits thereof of the plot hereby
sold, transferred and conveyed TO HAVE AND TO HOLD the said
piece or parcel of land together with the rights liberties and

APARTAINANCES aforesaid to the said PURCHASER MEMBER

absolutely and forever, free from all encumbrances.

(6)
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Y COVENANTS WITH THE

PURCHASER MEMBERS AS FOLLOWS :-

(D

@)

3)

4

The said plot of land hereby demised and conveyed is till date
free fromall encumbrances, liens, lispendens, attachments and / or
any scheme of acquisition form any authority whatsoever. '

The said vendor society has good right, full power and absolute
authority to convey the said piece or parcel of land hereby
transferred to the said purchaser member in the manner aforesaid.

The said PURCHASER MEMBER shall be entitled to enter upon
and enjoy the said pieceand parcel of land and enjoy the rents,
issues and profits thereof without any eviction, interruption,
whatsoever by or from the said vendor society or any person or
persons claiming through under or in trust for the said vendor soci-
ety.

The said Vendor Society and all persons claiming through under or
in trust for the Vend.. Society shall at all times hereafier at the
request and costs of the said purchaser member his / her heirs
executors and assigns do or cause to be done all such acts, deeds,
matters and things for more perfectly assuring to the said purchaser
member his/ her heirs, executors and assigns as may be reasonably
required from time to time, and also to produce necessary
documents of the title relating to or in anyway comnected with the
said plot that are being retained by the vendor society.

AND THE PURCHASER MEMBER DOTH HEREBY COVENANT
WITH THE VENDOR SOCIETY AS FOLLOWS :-

(1) That the Purchaser Member and his assignees and / or transferees in

respect of the said plot shall be always bound by the decisions taken
by the Vendor Society in so far as the upkeep and maintenance of
common facilities and/or conveniences relating to the said plot and the
common areas of enjoyment in the entire project t wlii@ﬁ‘l,g‘hc plot
holders of the lands descried in Schedule 'A' helﬁﬁ'nd& hﬁglg})e enti-

F
f

(7) {

I
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tled to and the PURCHASER MEMBER shall be bound to pay to
the Vendor Society the periodic charges that shall be determined by
the Vendor Society from time to {ime whether FORMALLY DE-
MANDED ORNOT AND THEVENDOR  SCCIETY SHALL
BE ENTITLED in case of default on the part of the purchaser
member to realise such sums as a money claimorinthe  altemna-
tive to stop and/or discontinue, such common facilities provided
always that upon the Purchaser Member duly paying such charges
.and observing and complying with such decisions as aforesaid, the
purchaser member and his assigne=s and/or transferees shall be
free to uninterruptedly use and enjoy the common facilities and con-
‘veniences and common areas of enjoyment in exactly the same man-
ner as other plot holders of lands described in Schedule ‘A’ .

THE FIRST SCHEDULE ABOVE REFERRED TO:

IA.’

ALL THAT the piece and parcel of land measuring more or less 141
bighas 11 cottahs 1lchittaks and 31 sq. fi. situated and lying at and
being comprised being R. S. Dag Nos. 3, 83, 85, 86, 87, 88, 89, 91,
131,132, 135, 136, 139 and 191(Part) J. L. No. 25, Touzi No. 56,
Khatian Nos. 76, 90,101,103, 104 and 145 Mouza Nayabad within P.
S. Kasba under Calcutta Municipal Corporation Ward No. 109.

(8)
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THE SECOND SCHEDULE ABOVE REFERRED TO
P ep PH-D |
ALL THAT Residential Plot No.... t2A. - measuring more or
less.......... b=~ Cottahs........&.....chittaks......{Q....... Sq. ft. out of
the land mentioned in the First Schedule, bounded

ON THENORTH BY : PLOT »o - P5

ON THE SOUTH BY : PlLOT No. 258
ONTHEEASTBY : _ R S HA4 No. /37, /32,
ONTHE WESTBY : _ 254t wide Road.

and as shown in the annexed plan in red boundary line.

IN WITNESS WHEREOQOF the Vendor Society and the Purchaser
Member have set and subscribed their hands and seals the day, month
and year first written above,

SIGNED SEALED AND DELIVEREDBY Ao [ .
THE VENDOR SOCIETY 2T
AT CALCUTTA IN THE PRESENCE OF -
ay eonstituted sttorney for

- N and on behalf of Jadavpue
1. #Qﬂ&,&‘j‘}e Co-op Land & Housing Saclety Lid,
2. P‘"*vsﬂ-ld—od- N Bl e .
SIGNED ; SEALED AND DELIVERED

BY THE PURCHASER MEMBER AT
CALCUTTA IN THE PRESENCE OF :

L. Homonalf R
2. erﬁm ]

Commeoi, Seal'of the Society
affixed persuant. to resolution
of the Society dated 20{eq/2010

9



RECEIVED of and from the within named purchaser member the within

mentioned sum of Rs.:[.22.228_ /- Rupees .OINTE. LAGCS.
...................... T e rnnrsanesenenenennn o GAILY) in full satisfaction of the

consideration money paid to the Vendor Society as mentioned in the
Deed of Conveyance.

BY canh - - . .- - _ . \, 60, ¢UO/

Witness : jovy ,ﬁ“’ /@ '

i) WR%
A a
1Sy 514,&»4,

M U\.lC\.\M

el ~ g

) fhodyut ke Bote -
lhosic . hliee court.
Kel- o7 .

DRAFTE)D BY 12 _ps pea Projexpm s

Ko alepoler c'_/a-mo&?)'f

KAMALENDU CHAKRABORTY

) 8.Com..L.L.B
Advacate, Alipera FHalice Court

Enrolment No_ - F, 1.59/1348
. 28-08-19481

(10)
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Thumb 1 finger Middle Finger Ring Finger Small Finger
left
hand
PHOTO

right
hand

Name ......cccccvvviniiiiiiiieienenns

Signature diivisiieeessasiesdiasasia

*Thumb 1';_ﬁnger Middle Finger Ring Finger Small Finger
O i :
T y 2 - - .
IEft E bl :' -';’V:
hand DN e
right P
hand
Name Eizn¢s;,,m.. : ¢%§§? od
Signature ...,
Thumb 1# finger
o
left ﬁ_§
hand @\
pi )
”% LS

right |. =

25 o
hand 15 5

Name &*“) SUDER. RO}'
Signature . WM 6207

Thumb 1 finger Middle Finger Rirg Finger Small Finger
- r-- - - ‘
left
hand
PHOTO
right
hand
Name ...
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CASE No. :

0/109/30

Dag :131,132 Khat

To,
Nat i FéSBE Prem: se

[SRI BASUDEB ROQY

A/5, NAYABAD
P. O MUKUNDAPUR
KALKATA-99

3 .mwﬁgr SiriMadam,

has been granted

AR Mo LR 2 g

are as follows.

SRI BASUDEB ROY

person{s) who will be treated as owner(s) /person(s) liable to pay tax in res

22 203,

KOLKATA MUNICIPAL CORPORATION

ASEESSMENT - COLLECTION DEPARTMENT (BOROUGH XII)

SANTOSHPUR MARKET (3RD FLOOR), SANTOSHPUR, KOLKATA - 700 075

MUTATION CERTIFICATE

SUB : Your application for mutation dated

~AUG-12/10905

. 30/08/2012
ian :101 ﬁsosi?zsgee NRY’ABAD
Premises Number: 3276 ,NAYABAD

311099864079
¢ VACANT LAND

‘Mailing Address ot the Applicant (s):

in your favour by this depariment on

3v/e8/2012

in respect of

With reference to the aforesaid subject you are hereby informed that the prayer of mutation

and henceforth the

pect of the premises in question

i
Asstt, Assessor Coflector Yours falthfully \'?
The Kolkata tunicipal Corperation 2\
Borough- AL} Dy. Assess r-ColIector

Oy Wotaryi. i<




R et R B e = 204
L&%Eﬁﬁmﬁﬁﬁ*@ﬁﬁlﬁ i f«'vm'- “Mm Nﬂ r'* MMMMM b4 AM“ ‘\Mﬂ-“ﬁf*ﬁ“-ﬂ‘f"‘*’”‘ﬁw ‘t&@@iﬁ% :
. . B &
;%%g Certificate No. Reg. No..L. 5’97 Q{ 7 2 =

= The dadavpur Co-operative Lend & Housing Society Limited.
= CALCUTTA-32

Registration No. 11G/Cal. of 1965
i Registered under the Bengal Co-operative Society's Act. 1940

e
g

XTI d e
3

e SHARE CERTIFICATE

4
4
i

P . )
% srt!)}ec‘f fo l/m r/\n/os rmc[ f“/.“_w"—\/,) aw's o_/ il:e C‘jcx-:e{u, 1efro1t w/m-/: fagnenl of s/iare L‘a[ue /103 [)een mac]e as

;ﬁé Clus s o (.‘(’l'f{[‘l,' that Cg‘v:lén jGLQSCCCiC-[’ _ /ﬂ 0_/ g,"
e o afs. Myﬁ-éo‘«mf b apLr /@/ B2 e BS ]
;%g 15 f/m &(’QISIOIC’J g{o/c/m o/ e c/icue ofcg\_)s 1(0[ nmnl)u {/;'.'/L T T ;«?‘g
§§:§ inchve 1 The Jadavpur Co-operative Land and Housing Society le:ted %—?

o 4

’ﬁg for vﬂdoramnenf on !/m 1 Eierse.

S
e o =
ey ¥ ! W L S22 |
NS Cju T nm(m lll OIHIHUII ‘-’f’jt’n[ of e "‘.‘)tu'u‘!_y e : -’/ o . s Xe/r &
= o = ‘5 &
HEE SR Ol M S T = /
T DRV LAY S 3
B ovnioas ook
%“% e Ll é‘\(b airma S %
Bt o :\ ” Ie B 1z} yt £
&é}é g B l._ ’ e T 37 i et R . i <t 'y ﬂ‘-, ':i-u-o---'.-o-i' .-.: _._
Ye ary. g 10 T Viee-Chairnian. mfrmrm i g ; ".':a

%o ' . o et
ﬁ&‘%"f 9 @%EW@E@?‘“ S8 "’#g@%ér‘%’&?@%‘@@% G RS VORI

T it Jfl."’
s VT !



3 N —  Annerure—

Convernmes. of West Hengat
Office of the Assistant Director of Fisheries,
‘South 24 Parganar, Alipore, Kolkata-708027

MemoNo. 777 /Sch.-65/ADTF-South 24 Pys,

Ta
Dr. Swapan Kauti Naedi,

P-350, Jadavpur Couperative Land & Housing Socwtv Ld,
Kolkata-94,

Date: 10.08.2007

Stk Illcgal Jilling of ponds under the jurisdiction of Jadavpur Co-operative Land & Hous:rp

Saciety Lid, ’\'ayabad P.Q.:- Kalikapur, Kolkata-99
Ref.: This office metvo wno. 466(8)/4 dated 23.05.07.
Vith meference to the suljea .c.'i{cd shave, | wauld like to infun veu that on receiving 2

L]
AP ee oo

LLUT LT

smnhiint from vour end lcgnrdm'\ :Heaa! fitling of watcr hody at above mentioned subject this
ducisd e engiry into the mnitss oond subsequertty fsued a lenar vide mermo no. siaied

apoavg o the offender with instruction *o subanit all teievant papem rilated o the water bodv oo

wiedlan, ARy exanining the papers submitied by the sffender sy weli

tacre it no existenee of any recorded water bty at she alicosd spor Bt rhwsinalhy f‘:-:::{f

S, &
water bady wene noticed during enquiry. wheo: some bumboo pilling and filling matérial was found

1t may he inevitable 1o check the erosion of the embankment,

It vou disagree with the above observation, inay came up with valid documentary eviderce to
ihe office of the undersigned.

Assi_stant_Dtroctor of Fishienies
South 24 Puarganas, Alipore, Kolkata

MemoNo 777 (2) ISch.-‘G}féDF-South'Z-'l T'gs.

Copy forwarded for. favour of inf\dr\aﬁon to:~

*1. Thé Director of Fisheries, West chg)i\Jcm)p Building, 63, Netaji Subhash Road,
holkata-?(}')()o I N -
B oo JLhe Deputy Dlrccior of Fisheries. Kotkata thﬁ\‘)A Csplafade E;nt Kolkita-&‘)-

\\

Daté: 100820607

Gi{-ismm Ditector of Fishenoes

Soy QEleargnnas. Alipore; Kolkata
\

S dr end, 1 cevesled chat -

2
l.205
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Typed Copy

Government of West Bengal
Office of the Assistant Director of Fisheries,
South 24-Parganas, Alipore, Kolkata — 700027

Memo No.777 /Sch.-63 /ADF-South 24 Pgs. Date:10.08.2007

To,
Dr. Swapan Kanti Nandj, -

P-350, Jadavpur Co-operative Land & Housing Society Ltd.
Kolkata — 94,

Sub :- Illegal filling of ponds under the jurisdiction of Jadavpur Co-operative
Land & Housing Society Ltd., Nayabad. P.O.:- Kalikapur, Kolkata - 99

Ref.: This office memo No.466(8)/4 dated 13.05.07.

Sir,

With reference to the subject cited above, I would like to inform you
that on receiving a complaint from your end regarding illegal filling of water
body at above mentioned subject this office conducted an enquiry into the
matter and subsequently issued a letter vide memo no. stated above to the
offender with inStruction to submit all relevant papers related to the water
body in question. After examining the papers submitted by the offender as
well as your end, it revealed that there is no existence of any recorded water
body at the alleged spot. But physically five (5 Nos of water body were
noticed during enquiry. When some bamboo pilling and pilling material was
found. It may be inevitable to check the erosion of the embankment.

If you disagree with the above observation, mty come up with valid
documentary evidence to the office of the undersigned.

Sd/-
Assistant Director of Fisheries
South 24-Parganas, Alipore, Kolkata

Memo No.777(2})/Sch.-63/ADF-South 24 Pgs. Date:10.08.2007
Copy forwarded for favour of information to :-
1. The Director of Fisheries, West Bengal Jessop Building, 63, Netaji

Subhas Road, Kolkata - 700001.

2. The DeputyDirector of Fisheries, Kolkata ‘,Zonelgk Esplanade-East,
Kolkata - 69.

Assistdnt Director of Fisheries
Souﬂ-;%%-?argahas, Alipore, Kolkata

B

206



T Y re— & M i, 3
1 ] ‘u

g

07
Annerure — B2

¥
Foc

amiee

ENQUIRY REPORT
UNDER SECTION 84 (1y OF W.B.C.S. ACT 1973

ON THE AFFAIRS OF

JADAVPUR COOPERATIVE LAND , | 3
AND HOUSING SOCIETY LTD.



Enquiry Report under Section 84 (1) of W.B.C.S.Act 1973 on
the affairs of Jadavpur Cooperatlve Land and Housing Soclety Lid,

Tho Deputy Rogidtrar of Coo‘gdintivu Societies (Housing), Calcutta Motropolitun Arcu
Housing Cell, under his Order

©.1638/CMAH duted 17.11.86, read with his Order No. 199/

CMAl datud 5.3.1987 and Order No.987T/CMAH dutod 13.10.1 987, authorised me to conduct
an enquiry into the conatitution, working and finuncial condition of Jaduvpur Coopuralive
. Land and Housing Socioty Ltd. undoer Section 84(1) of W.B.C.S. Act, 1973, I have duly

conducted and completed the enquiry within tho specified time. My findings are as follows:
INTIRODUCTION

The Socioty was rogistored on 16.11.1965 undor No. 116/Cul with 23 promoter members, 11y

- ropistored addrossis Judavpur Universily, Calcutta-32 and its aren ofoperation is the wholo
of Calcuttn Municipal Corporation nnd 24-Parganas.

OBJECTS

- The principal object of the sociely is toestablish settlements by nfTordin
plot, flat or house and ultimately develop the sottlements into self-su
Andin furtherance thereofthe society
or lease, develop the said lands, sell, |
help members to build houses ete.

g facilities for owniny
{Ticient communities,
mayraisefunds, procure lands by way of purchase, hire
ease or letout such lands, erect or purchase buildings,

MEMBERSHLIP

The MemberRegistor contains namesond nddressesof 1013 persons, nltho_ggh ndmission fee

and share money, which entitle one to enjoy the rights of membership, have been renlised
from only 735 persons upto 31.3.1987.

The housing project of the Society has been finalised. It envisages distribution of only 543
plots among its members (In phase-1 369 plotsand in Phase IT 174 plots). Sa,192 persons out
of 735 will not get any plot ofland. In terms of the provisato Rule 201 of W.B.C.S. Rules 1974,

the no. olmembers should have been restrictedto the nuniber of plots available. The position
should be set right forthwith and the Member Register should be rectified occordingly.

Membershipof the Society is open only to those persons not owning any building sites, houses

orflatsinthearen of the society (Rule 201). Everymemberis accordingly required under Rule -

202 of WB.CS.Rules 1974, to file en aflidavit declaring, among others, the particulars of
land, building, house, flat, tenement etc.ifany owned by him in hisewn nameorin the name
of any member of his famil y. But no such declaration has been obtained before enrolling one
&3 member and alloting him plot. The Society should obtlain alfidavit accordingly from all the
. Mmembers immediately. Any person who will be found to be owning any homestead land,
5 building, flat ete. in Calcutta and 24-Parganas (area of the society) shall be removed from
. -membership after observing necessary formalities.

3 '-Thesocielyhas enrolled members for plotsin phase II of the Project by advertisement in The
Statesman dated 24.8.1986. Affidavit should be obtained also from them accordingly.

-
-




MANAGEMENT

Dr. Triguna Sen, the then Vice-Chancellor of the Jadavpur University, was the Chairman of
the first Managing Committee of the Society coneisting of ® Directors whe were ¢ electedby the
promoters in their meeting held on 27.6.1965. (But he has not paid admission fee and value
of one sharo to retain his membership of the society). As per bys-law No, 36 of the Society the

Mnnamng Commitlee shall consist of 12 members; but the first Munaging Cormml.too may
ba with 9

The old M:nute Book of the society for the period upto 1978 was not mado available tome in
spite of repeated requests, The Chairman and the Secretary stated that it was lying with the
provious Secretary and that hehad not made it averto them. Nolegal action appeared to have
boen tuken by the Managing Committee to recover tho said book. The Managing Committee

purchased vast land both in 1878 and 1979 with funds raised from members, the details of
which will be furnished Iator.

In the Annual General Meoting held on 29 7.1979, the following persons were electod to the
Managing Comnittee.

1) Dr, S.B. Dutta - Chairman {clected ofTice-benrer in the
L M.C. meeting held on 16.8.79
2) Dr.B.C.Chandn Vice. Chairmaon -do-
3} Rat Kantn Dhoar . Director
4) Dr.S.K Bhattacharjee Treasurer -do-
. 5} Dr. Arun Kr. Mukherjce Director ~-- . .o

6) Smt. Bithika Bose Director . -
7) Dr. Barun Kr. Snaha Dalal Director
8) Sri Terun Kr. Mukherjee Director
9} Sri Sukumar Nandi Director

10) Sn Shripada Bhattacharjee Director .

11) Sri Shibapade Mukherjee Director

12} Svi H.N. Dutta, Secretary (nppombed office-bearer in the

M.C. mesting held on 16.8.79).
It was found that Shn H.N. Duttn was not at all 8 member of the society. Hence his
appointment as Director and office-bearer of the Society was in violation of the bye-laws of
the Society and the W.B.C.S. Act and Rules and was therefore illegal.

The said Committee continued upto 11.10.1880. In the Annual General Meeting held on
12.10.1980 the Managing Commitlee wns reconstituted with the following persons:

1) Dr.B.C.Chanda - 7} Shr S. Sen

2) Dr. A. Ghosh 8) SriS.P. Mukherjee

3) Dr.R.R.Gid 9) Smt. Bithika Bose .
4) Shri S. Goswamj 10) Shri Tarun Kr., Mukherjeé

5) Shri R.K.Dhar 11) Shr Chandra Kr. Dutta

6) Shri K.K.De 12) Shri Somenath Chatterjee

9 e

- e
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Thereafter & Spocinl Ceneral Mostin
elected on 12.10.1950 continued to functionin
prosent directors wore slectod.

In the Annual General Meeting/ha]d on 27.6.1084
tuted with the following persons ;

1) Dc.R.R. Gin -

2) Dr.RK. Mohalanobis,
3) Shri T.XK Mukherjee,
4) Shri KX.De

5) Shd R.K. Dhar
6) Shri S. Sen

7) Shri S.F. Mukherjee
8) Shri C.K. Dutta
9) Shd P.R. Bonerjee,

+

10) Shd C.S. Chaokraborty
11) Dr.Arun Kr. Chosh
12) Shri AX. Banerjee

The persons at Serial Nos. (1), (3), (4), (5), {
Managing Committee. Their election. wasindi
ofthe W.B.C.S.Act 1973; therefore the constit
Board shanld ba reconstituted immediatel

bye-law of the Sociely.

The Authorised Share Capital of the sodety is Ks. 2,00,000/.
each. The paid up share capital upto 31.3.1997 was Rs.
fully paid up. The society has raised share money of Rs. 19,2
most unlikely to get any plot in the housing project of the sce
returned aflter observance of due formalities, Sh

100/-

of the share-holders.

X -

Chuirmaon

Panellod Chairman
Vice-Chairman

Sccretary

Treasurer

Asatt. Jt, Socretaries

Asstt, Jt. Secretaries
Director
Asstt. Treasurer

Director
Director
Director

SIIARE CAPITAL

g waa held on 6.3.1083. But t

he Munug_ri ng Committoe

violationof the statute ti1127.5.1984 when the

the Managing Committee was reconsti.

(ofll'lco-bearar electod in the

M.C. meeting hold on 19.6.84) I

-do-
-do-
(office bearer olected in
thc_Mﬁ._meeting held
on11.6.1985)
-do-on 6.5.85)
(offico-bearers elected ip the
M.C. Meeting hald on 19.6.84)

{oMice-bearer clected in the
M.C. meeting held
on 19.6.84),

6, (7), (8) and (11) were on the preceeding
rect violation of the provision in Section 23(2)
ution of present Committes was unlawful, The
yasper the provisions of the Act,the Rules and the

gt

divided into 2000 shares of Rs.

73,300/ made up of 733 shares
00/. from 192 members who are

iety. Their money should be

are Certificates have been issuedin favour

.
P L Tl

[ETRAN 4 o G

. —————

———— e
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DEPOSITS FROM MEMIERS FOR PLOTS

Doposits have been taken by the society for plots in both Phaso I and 11 upto 31.8.1087 as
follows :

No. of persons For plot in Phase | For plot in Phase I
Phase ]  Phase II "~ Amount Amount . Total
Rs, P. Rs. P, Rs. P,
357 174 29,98,590.00 21,566,000.00 57,64,690.00

Beside tho above, the society received Rs. 17,600/- from 44 persons @ Rs. 400/- each towards
land. But they have not dopasited further on call. The sccioty should take immediato action
regarding refund of their share money and the doposits as per provision of 1aw.

WORKING (PURCIASE OF LAND)

The Society wns in senrch of suitable land for its housing project. It found out vast "Bheri~
land in Nnyabad Mouza (which is situated in between Garin Ruilway Station and Santosh-
pur) and negotiated with the owners and purchased same. The details of the land deal are ns
follows : ) '

1) Pursuant to a "Memorandum of Agreement” signed on 30.1.1978 between the joint

owners Shri Sunil Kumar Mitra and Shri Saroj Kumar Mitra, both sons of late
Ramesh Chandra Mitra of 252E, Picnic Garden Road, Calcutta and the society, the
- . socicty purchased 43,71 acres of water-logged land commonly known as “Bara Bheri™
in mouza Nayabad R.S. No.8, Khatian No. 101 (formerly 6), P:S. Tollygunge Sadar,
District 24-Parganas, in four lots (as per ngreement), on execution of deeds of

conveyance, the consjderation price being Rs. 6,00,000/- (Rupees six lakhs) only
which was paid as follows :-

n) An amcunt of Rs. 40,000/~ (rupees forty thousand) es Eamest Money, on |
conclusion of the *Memorandum of Agreement, by Account Payee Cheque

No. P4/, 231502 dated 28.1.1978 on State Bank of Indin, Jadavpur University
Branch.

* b) At execution of the deed of conveyance in respect of lofNo. I on 14.7.1978
Rs. 1,60,000/- of which Rs. 75,000~ was paid by Demand Draft No. OL/AC.
250629 dated 13.7.78 on S.B.L., Jadavpur University Branch and further Iis.

75,000~ by Demand Dralt No. OL/AC/250630 dated 13.7.1978 on S.B.L,
Jadavpur University Branch.

¢) At execution of the deed of conveyance in respect of lot No. II o 8:2:1979

Rs.1,60,000/- paid by Draft No. CS 814215 dated 6.2.1879 on We tBengal Stats) -
Cooperative Bank Ltd.

d) At execution of the deed of conveyance in respect of lot No!-II¥ on 21.12.79
Rs. 1,50,000/- of which Rs. 75,000/- was paid by cheque I*'Iof“f-ﬁ ‘000065 dated
21.12.79 and further Rs., 75,000/- by cheque No. g0 000966 &L21.12.79 both an
the West Bengal State Cooperative. Bank Ltd. '

4

.
P
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e) At execution of deod of conveyance in respect of Lot No,

Rs. 1,10,000/. of which Rs. 50,000/
dt. 29.4.1980 and the balance Rs. 60,
29.4.1980 both on W.ést Bengal Sta

Acerage under different Dag Now. are as follows —

Mouza Nayabad, Khation Ne. 101

IV on 20.4.1980

was paid by Cheque NouGOP €0/, 000355
000/- by cheque No. GOPCy, 000357 dated
te Co-operative Bank, Golpark Branch,

Duyg No, Aron (in ncre)

83 8.09

8Ss 1.37

87 2.177

- 88 3.14

| 0.58

131 0.21

132 7.76

o 135 19.79

P —————.

43.Tl acres

2) Besides the society purchased the folloving lands ndjoining the above land : °

o

Mondal, all of village Atghars, P.0. Garia, P.S.
by a registered Sale decd executed'on 3.12.197
Rs. 3,300/- which was paid in cash

i) " 0.99 ncre (or 3 bighas) of Sali landin Dag No.136

i) 0.53Y, ncre ( or 1 bigha 12 cottah aporox) of Sali land in Da
L. Nyobad, Khatian No. 90, R.S.No. 3 P.S. Tollygunge (now
Parganas from Shri Kubir Mondal and two others, respecti
Mondal and Shri Babi Malik, and Smt. Uttara Mandal d

g No.I: 39, Mouza,
K&5ba), District 24-
ve sons of late Netaj
aughter of 1nte: Netaj

Sonerpur, District 24-Parganas
9 for the consideration money of

» Mouza Nayabad, Khatian No.

76, R.S. 3, P.S. Tollygunge (now Kasba), District 24-Parganas from Shri Methor

Bag and seven others being sons and daughters of

Daspara, Atghara, P.O. Cayia, P.S. Jadavpur {no
Parganos by nregistered Sale deed dated 3.12.79, th
Rs. 11,875/- which was paid in Cash.

ili) 0.63 VY

late Bhanga Bag of village
w P.S. Knsba), District 24.
econsideration money being

, acre (or 1 gigha 12 cottah approx) of Sali land in Dag No. 139, Mouza

. ayabad, Khatian No. §, R.S. 3, P.S. Tollygunge (now Kasba), District 24.
. Parganas from Shri Ganesh Chandra Pramanik an

)

Basanta Kumar Pramanik of Village Atghare,
Jadavpur(now Knsba) by a registered Sale deed No.
the corideration price being Rs. 8400/.

b

d two others, all sons of late
Daspara, P.O, Garia, P.S.
6324 executed on 3.12.1 979,

bt

which was paidin cashon the same.date,
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Therefore, total land purchased bfyl‘iho society comes to 45,77 ncres for g tota] sum of Rg,

6,21,675/- as follows : .
Area ' Priceo
I 43.71 acres Ra. 6,00,000/-
1T . 0.53Y, acre i 3,300/
1§} 099 acro 11,875/.
v 0.53Y, acre 6,400/-
Total . 467 ncres Rs. 6,21,575/-

mutation. and conversion would_be tinwisa and extremely irregular and unlawful, The

Chairman however, informed me that tho area had been incorporated thin t unicinal
._——"——-———-._ - . -I
aren of Calcuttn Corporation and that therefore, no conversion would be nacessary. But %

h : aging Committec
of the socioty with Dr, R.R. Gig as Chairman, Shri S, Sen, Shri 8. Mukherjee, Sri K.X. De as

On1.5.1983 the soclety people again went to the site withlabours for earth-cutting.But they
were again obstructed and resisted by same peop}_e_ claiming to be party cadres of the locality
on the contentjon that the said “Bheri"lands were the only means of their livelihood and that
the lands were in their actual possession and eontrol, -

|

————

0n 16.7.84 the Managing Committee by a resolution authorised Shri RK. Dhar, Shri K.K.
Dey, Shri S. Sen dnd Shri 8.P. Mukherjee to negotiate with the local lend

definite settlement and to report the outcome to the Managing Committes
6

ers to ¢come to o




-8

_ Pannx copiesolthe corvespondence that passed betweon the sodet}’ and different leaders and

authorities tince 1981 to1884, as made over tome by theSecretaryof the soclety, are enclosed
herewith. B

4

On 22.7.1084 tho Managing Comittes by a resoultion authorised Shri K.K. De, Shri R.K.
Dhar, Bhri 8.P. Mukherjee and Shri Subhas Sen to finalise matters by negotiation with the

local leaders. On 28.7.1984 the Development Committee sent n lotter to the local Krishak
Samity. The Managing Committes in fts meeting dnted 25.7.1 984 referred to the said lotter
and by a resolution agroed to release land and or pay money demandod/to be demanded by
the loca} Krishak Samity. e

Asan outeome of tho nogotiation,
The sociotydecided that thelan

In the Spocial General Meeting held on 25.8.1985, the estimate of the cost of earth-fj
the lands as prepared by Measrs Boxi Associates (Shri Nripen Baxi),
to Rts, 22,00,000/- plus 6% escalati on) was discussed. It was resolved j
earth-filling work would be done by the societyitsclf direct toreduce costs by engaginglabour
contractors at the rote/s tobe decided by the Managing Committee. As per the Repott of the
Managing Committeoto the Spl. General Meoting, ostimated cost of a 4 cottah plot(in Phasel)
would be Rs.9,000/- approximately excluding the cost of construction of road and droinage.

Most of the old members having had already deposited Rs, 3,000/- each for a plot, it was

" further resolved in the said Speciel General Meeting that the said members would be called
upon to deposit a further sumsf Rs, 6,000/- each (in all Rs. 9,000/.) within 31.3.108¢ being
the approximate consideration money for & plot in Phase I of the Housing Project..

‘In the Ma.nnging Committee meeting held on 9.6.1986 it was resolved that the remaining
tangle with the Krishak Samity over the 82 bighas of 1and would be solved through further

negotiations, The meeting urged the Developmgnt Committee to proceed accordingly and to
Place the results before the mansaging committee for finalisation. -

Hing of
Engineers (amounting
n the meeting that the

In the meeting of the Managing Committee hpid' on 23.6.1986 the Development Committee
tabled the results of the negotiation with the Krishak Samity. It was resolved that
compensation at the negotiated and agreed ratabe paid to the affected persons in respect of
the 32 bighas of land; but the compensation shall not exceed Rs. 24,00,000/-
four 1akhs), It was further resolved that development of this 32 bighas o
considered as phase II of the project and that for phese IT about 160 new members would be

taken in and that the new members would be required to pay in Rs. 15,000/- each as first
deposit fora plot in phase II.

(Rupees twenty
{ land would be

+ It was alsoresolved that the old members would qotbe required to payextra foraplotin phase
I and that they would not be cgused to be affected finandally in any way on account of
development of the land in phase IL

i 1

local obstructions from all but 32 bighas ofland were lifted. .
ds now made froe would bo davelopqq as Phase 1 of the Project.
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Incourse of tha enquiry laske d for the document if any,

8amity showing the terms of Settlament with the Krishak Bamity indicating the numberbf. -

persons to whom compepsation was to be pald, their names and addresses, the rate at which
compensation was to be paid, duly approved by the Managing Committes of the society, But
nosuch document could be produced by tha society formy inspeetion. Howeverin the meeting

dated 20.9.1986 the Managing Committes approved the payment of compensation @ Rs.
3500/ per cottah. ’

signed by the soclety and the ﬁﬂ;hik i

PAYMENT OF COMPENSATION ~

The Society paid compensation to 1'57 persons as follows :
87 persons @ Rs. 8750/-for 2 1/2 cotteh each Rs. 17,61,250/.
56 persons @ Rs. 14000/- for 4 cottah each.

"Rs. 7,84,000/.
14 persons @ Rs. 85,000/ for 10 cottah ench Rs. 4,90,000/.

Total  Rs. 20,35,250/-

The figures show that compensation of over Rs. 20 lakhs was paid to 167 persons for 29 bigha
1 122 chhatak-of Jand (for phase II). It works to over three ti

imes the cost price of the entire -
lands (45.77 acres) of the society.

- Payments to these 157 persons were made by the society in August and Septemboer 1986 and
in January 1987 respectively by crossed

cheques drawn on the Canara Bank, Jadavpur
Branch. All the cheques were cleared by the parties, .

Bofore payment, the recipients executed NADAB] PA’

TRA individually surrendering all
their rights and interests on the concerned’land in fovour of the sodety,

I examined some of the NADABI PATRAs and found the details of each of the beneficiaries
&35 recorded therein. The beneficieries were {dentifiedby somelendersof the Krishak Samity,
the Society informed. Shri Bholanath Das, son of late Banamali Das of Village Budherhat,
P.0. Kalikapur, Calcutta-78 wos paid Rs. 85,000/ for 10 cottah of land by Cheque No. 829360 -
dated 12.9.86. Smt. Saila Bala Das, wifé of late Banamalj Das, vill, Budherbat, P.O.
Kalikapur, Caleutta-78 was paid Rs. 8,750/- for 2 Y, cottah of land by Cheque No. 829968 dt. _
4.1.1987, Sri Jukta Pramanik, son of Lato Khogen Pramanik of vill. Daspara, P.O. .
Kalikapur, Calcutta-78 was paidRs. 8,760/- for 2Y, cottah by cheque no 829233 dated 11.9.86.
Smt. Saila Bala Pramanik, wife of Late Khogen Pramanik of Vill. Daspara:B.0. Kalikapur,
Calcutta-78 was paid Rs, 35,000/- by cheque no. B29969 dated 4.1.87. Others-were si’rﬂi{hﬂy =
paid. Irequested for aXerox copy of eny one of the NDABI PA! executed. But the society'
furnished me with a blank proforma thereof (which did niot contain the name and addregs ol -
the executant, the quantum of land, the amount of compensation, his signaturs, signaturefol‘ i
the witness with address and the date of execution), A

_ — : /s

e T . ¢
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; x'I'm Iﬁ“".‘ﬂnging Committes {n the meeting held on 20.9.1886, approved the payment of
R 20,00,000/- (Rupoos twenty Jikhs) alroady made to the local peasants as foresnid

@ Re. 3,500+ por cottah, -,

Alist showing the names and nddresses of theso 167 peasants and the amount of componsa-
tion pald to each {s annexed hereto.

- PROGRESS OF DEVELOPMENT \VORK

For the purpose of development of the BheriJands for the housing project, the society first
sunk two tube-wells al a cost of Rs. 8761.00/-, constructed one shed (Kuteha) for the site office
of the society, and thon excavated three ponds within the lands, and with the earth raised
therefrom and nlso with the earth carried by head-load andlorry from nearby Bheriandlands

_ belonging to others, the society filled up 106, 7835 Bighas to an average height of 4.5 feot at _
2 total cost of Rs. 26,14,600/- upto 31.8.1687. The cost of excavation of 54.271akh cft of earth

from the three tanks is Rs. 20.46 lekhs which works to Rs. 377/- por 1000 qubic feet. The cost

of13,71akh ¢l of earth brought from the nearby Bheri and othor adjncont lands by head-lond

and alsobylorry was Rs. 5,68,600/- the rate per 1000 cfL being Rs, 415/-, A statement showing
the details of earth work and the cost involvedns prepared by Sri Shyamaprasad Paul, Civil
Engineer of Messrs Paul Brothers, 33, Avenue South, Santoshpur, Cnlcuttn-'ls nppomted by
the society with the responsibility of measurement, estimate and supems:on of the entire
Job, In nccordance with the resolution of the Managing Committee dated 22.7.1985 . oTe
enclosed herewith. Earth-cutting and flling rates were, in general, approved by the
Meanaging Committee in the meeting held on 19.6.85, but the accepted rates could not be
known and no tenders for earth-cutting and {illing rates as accepted by the Managing
Committee and no office copy of the letters appointing the labour contractors were shown to

me. The Secy. told me that the work was done by engaging local labour groups at the lowest
local market rates.

Of the total expenditure on development, Rs. 5,88,391/- was spent for Phase 11 and the’
balance sum for Phase 1. Development of theland in Phase II is not complete.

Besides the obove, the sodety-contributed for the development of the main road leading
through the land of the society, in kind viz. cinders, building wastes, etc. (25 lotries) under
the auspices of the local Nayakad Unnoyan Parished. The Society also built a 20' link road
with earth, building waste ete. leading fromthe society's land upto the land of the Railway
Cooperative Housing Society on the North with space donated by the adjoining plot-holders.

ALLOTMENT OF PLOTS IN PHASE I

A site plan for allotment of plots in Phase I has been prepared and got epproved by the

ianaging Committee. A copy of it, in three sheets, {5 enclosed. It containa369 plots, sites for
market complex, primary school and parks iround the tanks. There will be further 10 plots,
that ig, {n total 379 plots, in Phase I. No copy of the site plan in respect of the additional 10
plots hasbeen given to me. Copy of the site plan (in three sheets) does not appear to have been
approved by the Calcutta Corporation.

9
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" Tho next action the society p

" 1452.50. It could not bo verified with the Ca_dﬁ Book
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The sizes and no of the plots are as under :
Bize ! Total No.
) 2cottah 8ch. 102 cottah 15 chhatgk 9
1) 3cottah 148
fii) 3cottoh 2 ch. to 3 cottah 6 chhatal 11 .
_1v) 3cottah 8 chhatak 182 /

v) Above 3 cottah 8 chhatak and upto
4 cottah 8 ch.

roposes to take isto get the allotted plots registredin the names

of the respectiva members, for which they have taken necessary stops, the Sccretary

informed,

FINANCIAL POSITION ST

Statutory andit of the society has been comaplete upto the year 1986.86. A copy of the oaudited
Becounts for 1985-86 is enclosed. A cash Account for the period from st July 1986 to S1st
March 19871 also enclosed. It will appenr therefrom that the society has now fixed deposits
of Rs. 25 lakhs with W.B.State Coop. Batk: and Canara Bank. Cash at Bank was
Rs. 2,55,164/. a¢ on 31.3.1987, Cash in hand on 21 4.87 was verified and found to be Rs.

&3 the Cash Book was posted uptds
85-86 shows a Net Profit of R, 5419.99
ed from interest on deposits with banks

31.8.1987. The Profit & Lozs Account for the year 19
which was the excess of income derived/ to be'deriy
over the revenue expenditura,

BOOKS AND RECORDS Pt

. AN ARIT L
The Secretary produced before me the following books and records whith wel“e’du]%gr;_spected RSN
- Gl NP TOTS) .
and examined by me: // *r'( kufbr ! 1%
it « HRE L P ;
1) Member Register IR ¢ v, i
‘ " 1N il o 4 ;
2) Share Ledger \\ s Imziey )

/
. % I
; W [ 2 ‘,) \‘,j
o 10 ‘l:"-: Y
' ‘-\‘:‘. WES.“ E 7
- T




d)
9
5)
6)
n

8)
)

10)

1)

2)

)
4

8}

6)

General Ledgor upto30.6.1086

Cash Book s written upto 31.3.1087

Minute Book from 1970.

Bye-laws of the society. . -

Audit Report with audilod final accounts for 1085-86 und & copy of thu Cushi Account
for the period from 1.7.86 w0 31.3.87.
Deposit Register (showing deposits lor plots from individuals).
Fixed Deposit Receipts

-

i) No.74997/7 dt.15.10.85 for n term of 1 yonr for Rs. 1,50,000/- with W.H, Stat
Coop. Bank Ltd.

i) No. KDR No. 202/86 dt. 5.7.8G for Rs. 1,00,000/. with. the Cannra Baunk,
Judavpur Branch for o term of 1 year. '

*
"

Monsuremont Rooks: 2only(inrespuctof earth-culling nnd earth filling by thelabour
coutinctors).

RECOMMENDATIONS

'Fhe Society lids taken deposity for plots in Phace 11 @ Res. 15,000/- per hiead (againet
Re:. 9000/- per hend in Phase 1). So the society should complete develctpment of l.he
land in Phase 11 and allot the plots without the least delny.

The remnining plots in phose [i.c. 23 pluts should be allotted to members who have
paid tho call money in full immediately, i not dono already.

‘The site plan should be got approvad by the Calcutta Corposation.
The Bonurd should be reconstituted immediately in accordance with the provisions of

law,

]
Development of the common rood, rnarket complex ete. and arrangements for water,
clectricity and sanitation should be mrde by the society as quickly as possible for the
smoath growth of the society into a compact community asenvi saged in its byelaws.

The Cash Book and all the other hooks of accounts should always be posted Lo date

i
U4
u__‘ ( Lo ‘LB] l'] ‘A‘ &
Signature
(KALI BITUSAN CHAKRRABORTY)
Assistant Registrar of Co-op. Societies

- N LA (Hgrs) Coop. Dte. Calcutta.
>- A, lI ] L UQ. f\j\ (‘\ (N "-.)JT“;—JC-') ot
- ) \‘.
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Ehysically the said plot /plots of Tand 1s /are solid Jand since 40-45 years back. o ——
N whereas considening the present physical status of the plovplots of land-mentioned below jn Column-2
already converted to solid land prior

|

-—

Goveramen: of West

%r-

i Benyal

Fisheries Department
Writers’ Buiidings Kolkata-700 001

No2392 /Fish/C-III2M-51/2009

EMORAND
Whereas on verification it appears that the plot/ plots of land

Dated: 05.08,11

descried in Column-2 against the present

owner/ gwners mentioned in Column-1 below is/ are recorded as Beel/ Pukur/Be

to enactment of West Bengal Inland Fisheries Act,1984 and as
rgquired by the Kolkata Municipality Commissioner's circular no-35 0f 2010-2011 the under signed is

for construction of dwelling Fouses thereon, :

Sl.no. Name of Owner Detail of Land

1. Md..Moinuddin Bin Mokshud Measuring- 05 Cottahs,0 Chittaks, 0 Sq.R,comprised in R.S. Dag no-417,R.5,
8/1, Topsia Road (South) Kh no-153/1, Mouza- Madurdaha, J.1,, no-12 P.5.-Tifjala, Dist-($) 24 Pgs.
Kolkata-700 046 K.M.C. Ward No- 108

2. Sumit Ghosh, Jyoli Prabha & Messuring- 1250 Sq.t comprised in R.S.Dag no417,R,S. Kh.no153/1,R.S.
Krishna Ghosh. Qua.no-F1, n0-212, Mouza- Madurdsha, J.L. no-12, P.S, Tiljala, Dist-(S) 24 bgs,
CISF River Side Complex, K.M.C. Ward no-108,

Dist- Burdwan,

3, Soma Sarbadhikari Messuring- 1250 Sq.ft comprised in R.S.Dag no-417.R.S, Khuno-153/1,R.S.
149/C, Garfa Main Road. ne-212, Mouza- Madurdaha, J.L. no-12, P.S. Tiljate, Dist-(S) 24 Pes.
“Aashiana” Kol.75 K.M.C. Ward no-108,

4, Srebani Mukhopadhyay & Messuring- 1250 Sq.ft comprised in R.S.Dng no4]7,R.5. Kh.no-153/1,R.S.
Krishnendy Muxhopadhyay. no-212, Mouza- Madurdaha, J.L. no-12, P.S. Tiljala, Dist-(S) 24 Pgs.

183, Nagendra Nath Road. K.M.C. Ward no- 108,
Kolkata-700 028,

s. Pinaki Bhagot & Niwadita Messuring- 1250 Sq.f compriscd in R.S.Dag no-417,R.S. Khno-15371,R.S.
Bhagat, P.O, +P.5.Abash 10-212, Mouza- Madurdaha, 1.L. no-12, P.S. Tiljala, Dist-(S) 24 Pes.
Mednapur, K.M.C. Ward no-108

6. Sanjoy Adhikary. Messuring- 1161 Sq.fi compeised in R.S.Dag no-417,R.S. Kh.no-153/3,R.S.
34N, Ibrehimpur Road. no-212, Mouza- Madurdaha, J.L. ne-12, P22 Tifjnla, Dist-(S) 24 Pes.
Kolkats-700 032 K.M.C. Ward no-108

2. Timir Baran Bhattacharjee Measuring- 04 Conahs,0 Chittaks, 0 Sq.fi,comprised in RS, Dag no-457,R.S
8, Sen Ppra Garfa Station Rd. | Kh no-46, Mouza- Madurdaha, J.L. no-12 P.S.-Tiljala, Dist-(S) 24 Pgs.
Kolkata-700 075. . K.M.C. Ward No- 108

8, Subha Ghatak & Amit Measuring- 04 Coulahs,0 Chittaks, 0 5q.ft.comprised in R.S. Dag no-457,R.S.
Ghoshal, 71, K.K. Majumder | Kh no-46, Mouza- Madurdaha, 1L, no-12 P.5.<Tiljala, Dist-(8) 24 Pgs.
Road, Kolkata- 75 K.M.C. Ward No- 108 :

9. Rajesh Pathak, Flatno-A-11/3 | Messuring- 1250 Sq.ft comprised in R.S.Dag no-417,R.5. Khno 1337 1,R.S.
HappyNook Co- Ope.Saciety | no-212, Mouza- Madurdahe, J.L ne-12, P.S. Tiljala, Dist-(5) 24 Pgs.

{p) Lid P.O.EKTP, Kol-107 | K.M.C. Ward no-108
10. Sanjoy Kr. Gangopadhyay, Measuring- 04 Coitahs,07 Chittaks, 35 Sq.ft,comprised in R.S. Dag no-

38A.Panditiya Place,
Kolkata-700 029

I91,R.S. Kh no-145, Mouza- Nayabad, J.L. no-25, P.S.-Purba Jadavpur,
Dist- {S) 24 Pgs. K.M.C. Ward No- 109

Contd...2...
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11. | Samir Prasad Gupta Measuring- 04 Couahs, 01 Chinak, 00 Sq.R. comprised in RS, Dag
SBL DSP.T,B Zone ne-1190, RS, Kh. Ne-129, Mouza- Nayabad, J.L.no-25, P.S.-Purba
Dist- Burdwan Judavpur, Dist= (S)24 Pps.  K.M.C. Ward no- 109

12. | Sohan Dasgupta & Nupur Dasgupta, Measuring- 05 Cottahs, 05 Chittak, 27 Sq.R. comprised in R.S. Dag
15,Hindusthan Park, nu-191, R.S. Kh. Ne-145, Mouza- Nayabad, J.L.no-25, P.S.-Purba
Kolkata- 700 029 Jadavpur, Dist- {S)24 Pgs.  K.M.C. Ward no- 109

13. | Saraswati Naskar & (2 ) two others Measuring 02 Cottahs, 01 Chittak, 20 Sq.1L, comprised in RS, Dag
K.S. Roy T.B. Hospital. no-191, RLS. Kh, No-145, Mouza- Neyabad, 1.L.no-25, P.S.-Purba
Kolkata-700 1032 Jadavpur, Dist- (S)24 Pgs,  K.M.C. Ward no- 109

14, | Angur Bela Show & Dolurnni Show Measuring- 07 Cottahs, 06 Chiutak, 25 Sq.R. comprised in RS, Dag
52B, Lake Place, n0-202 & 205, R.S. Kh, No-113, Mouza- Nayabad, J.L.no-25,P.S.-
Kolakta- 700 0629 Purba Jadavpur, Dist(S) Pgs. K.M.C. Ward no- 109

15. | Pulin Kr. Bachhar & Anita Bachhar Measuring- 03 Cotizhs, 08 Chitiak, 02 Sq.fL comprised in R.S, Dag
Khaidangs, P.O. Garakupi no-191, RS. Kh, No-133, Mouza- Nayabad, J.L.no-25, P.S.-Purba
Dist- (N) 24 Pgs. Jadavpur, Dist- (S) 24 Pgs.  X.M.C. Ward no- 109

16. | Pradip Saha Measuring- 0 Cotahs, 15 Chiak,19Sq.R. comprised in R.S. Dag
G.L. Prasad Kejulal Road. Mithapur, no-192, RS, Kh. No-145, 146, Mouza- Nayabad, J.L.no-25,P.S.-
Patna, Bihar. Purba fladavpur, Dist-(S) 24 Pgs.  K.M.C. Ward no- 109

17. | Anirudh Modi, Director of M/s Maink Measusing- 04 Cottahs, 09 Chittak,00Sq.&. comprised in R.S, Dag
Housing (P} Ltd, 6C, Elgin Road, no-191, .. Kh. No-145, 146, Mouza- Na abad, J.L.no-25, P.5.-

% Oriental House, Kol- 20 Purba Jadavpur, Disi- (S) 24 Pgs.  =€.M.C, Ward no- 109
18. | Tapan Bhowmick & Sussnta Measuring: 03 Cottzhs, 01 Chitak,355q. . comprised in R.S, Dag
.| Bhowmick, 7, Kabi Sukenta Road. no-191, RS, Kh. No-145, Mouza- Nayabdd, J.L.no-25, P.S.-
Kolkata- 700 075 Purba Jl‘davpﬂlﬂisl- (S)24Pgs.  K.M.C. Ward no- 109

19. | MitaRsha &  Subhara Raha Measuring- 04 Cottahs, 00 Chitak,00Sq.2t. comprised in R.S. Dag
319, Podder nagar, no-191, R.S. Kh. No-145,146, Mouza- Nayabad, ].L.no-25, P 5.»
Kolkata- 700 068 Purba Jadavpur, Dist (S) 24 Pgs.  K.M.C. Ward no- 109,

20. | Ashim Bose. Measuring- 02 Cottahs, 08 Chittak,00Sq.f. comprised in R.S.'Dag
2/88, Bijoygeash, no-135, R.S. Kh. No-101, Mouza- Nayabad, J.L.no-25, P.S.
Kolkata-700 032 Purba  Jadavpur, Dist- (S) 24 Pgs. K.M.C. Ward no- 109

21. | Sachin Das Measuring- 02 Cottahs, 08 Chittak,005q.8. comprised in R.S. Dag
Nayabad, Mukundapaur, no-135, RS, Kh. No-101, Mouza- Naysbad, J.L.no-25, P.S.
Kolkats-700 099 Purba Jadavpur, Dist- (S) 24 Pgs. K.M.C. Ward no- 109

22, .| Barun Saha. Measuring- 02 Cottahs, 08 Chittak,005q.ft. comprised in R.S. Deg
P-30, Stadium Nagar Mukundapur, no-135, RS, Kh. No-101, Mouza. Nayabad, J.L.no-25, P.S.-
Kolkata- 700 099 Purba Jadavpur, Dist- (S} 24 Pgs.  K.M.C. Ward no- 109

23. | Pumima Das Measuring- 02 Cottahs, 08 Chinzk,00Sq.0t. comprised in R.S, Deg
44, Enstern Purk. Santoshpur. no-135, R.S. Kh. No-101, Mouza- Nayabad, J.Lno-25,P.S.-
Kolkata- 700 075 Purba Jadavpur, Dist-(8) 24 Pgs.  K.M.C. Ward no- 109

24, | Mshadev Das. Measuring- 02 Cottahs, 08 Chittak,00Sq.ft..comprised in R.S. Dag
Daspara, Mukundapur, no-135, R.S. Kh. No-101, Mouza- Nayabad, J.L.ne-25, P.S.-
Kolkata- 700 099

Purba Judavpur, Dist- (S) 24 Pgs.  K.M.C. Ward no-.109
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25. | Ranjit Saha Measuring-02 Cottahs, 08 Chittaks, 0 Sq.ftcomprised in R.S. Dag no-
Nayabad, Mukundapur, 135, R.S.Khatian no-101, Mouza- Nayabad, J.L. no-25, P.S. Purba
Kolkata-700 099 Judavpur, Dist- (S) 24 Pps. KM.C, Ward- 109.

*126. | Satadal Sakar Measuring-02 Conahs, 08 Chittaks, 0 Sq.ft.comprised in R.S, Dag no-
P-20, Sradium nagar, 135, RS.Khatian no-101, Mouza- Nayabad, J.L. no-25, P.S. Purba
Kolkata- 700 099 Jadevpur, Dist- (S) 24 Pgs, K.M.C. Ward- 109,

27. | Sharmistha Chakraborty Measuring-03 Cottahs, 07 Chittaks,23 Sq.ft comprised in R.S. Dag no-

B 20, Dum Dum Road. 417, R.S.Khatien no-153/1, Mouza-MaduiSzha, J.L. no-12, P.S-Tiljala,
Polic Quarter, Kol- 30 Dist- (5) 24 Pgs. KM.C. Ward- 108

28. | Rkesh Khatnani Measuring-659 Sq.ft.comprised in R.S. Dag no-4111/4%9, R.S.Khatian
35D, Rsbindra Nagar, n0-184, Mouza-Madurdahs, J.L. no-12, P.S-Tiljalz, Dist- (S) 24 Pgs.
Kolkata-18 K.M.C, Ward- 108

29. | Sarbani Gupata, Measuring-600 5q.l.comprised in R.S. Dag no-4111/459, R.S.Khatian
371 Bijoygarh, np-184, Mouza-Madurdahs, J.L. no-12, P.5-Tiljala, Dist. (S) 24 Pps,
Kolkata-700 032 K.M.C. Ward. 108, Plot no-36.

30. | Sharmistha Dhar Measuring-700 Sq.ft.comprised in R.S. Dag no-4111/459, R.S.Khatian
35, Beadon Street, no-184, Mouza-Medurdaha, 1.L. no-12, P.S-Tiljela, Dist- (S) 24 Pgs.
Kolkata-6 K.M.C. Ward- 108, Flat no-2B

31. | Suranjan Banerjee Measuring-670 Sq.fl.comprised in R.S. Dag no-4111/439, R.S.Knatien
9, Raj Krishna Chatterjee no-184, Mouza-Madurdaha, L. no-12, P.S-Tiljala, Dist- (S) 24 Pgs.
Kolkata-700 042 K.M.C. Ward- 108, Flat no-3A

32. | Anirudh Modi, Director of Measuring-03 Cottahs, 00 Chintaks,00 Sq.R.comprised in R.S. Dag no-
Calvin Marketing (P) L1d. 455, R.5.Khatian no-187, Mouza-Madurdaha, J.L. no-12, P.S-Tiljdla,
6C, Elgin Road, Oricntal House | Dist- (5) 24 Pgs. K.M.C, Ward- 108 ;

Kolkata- 700 020 - . ‘

33. | Radha Rani Nandi Measuring-02 Coushs, 08 Chittaks,00 Sq.R.comprised in R.S. Dag no-
Fartabad,Ghoshpara,Sonarpur. 417, R.S.Khatian no-153/1, Mouza-Madurdaha, 1.L. nio-12, P.S-Tiljale,
Kolkata-700 084 Dist- (S) 24 Pgs. KM.C. Ward- 108

34, | Nirode Boran Chakraborty Measuring-06 Cottahs, 01 Chittaks,23 Sq.fL.comprised in R.S. Dag no-
Meghna Jute Mill 336/406, R.S.Khatian no-356/406, Mouza-Kslikapur, J.L. no-20, P.5-
Jaggddal, North 24 Pgs. Purba Jadavpur, Dist- (S) 24 Pgs. K.M.C, Ward- 109

1 35. | Sunil Kumar Singh Measuring-01 Cortahs, 08 Chittaks,20 Sq.R.comprised in R.S. Dag no-
6/1, Bamanpara Lane 404, R.S.Khatian n0-70, Mouza-Madurdaha, J.L. no-12, P.S-Tiljals,
Kolkata- 700 019 Dis_t- (5) 24 Pgs. KM.C. Ward- 108

36, | Pumima Pal, Measuring-04 Cottahs, 09 Chitiaks,41 Sq.R.comprised in iLS. Dag ne-

4, Pagladanga Road., 356/406, R.S.Khatian no-356/406, Movza-Kslikapur, 1.L. 00-20, P.S-
Kolkata- 700 015 Pucba Jadavpur, Dist- (S) 24 Pgs. K.M.C. Ward- 109

37. | Nabanita Chatterjee Measuring-05 Cottehs, 00 Chittaks,00 Sq.R.comprised in R.S. Dag no-
1/18, Surya Nagar 423, R.S.Khetian no-142, Mouzs-Madurdaha, J.L. no-12, P.S-Tiljala,
Dist-(South) Pps. Dist- (S) 24 Pgs. K.M.C. Werd- 108

e |
Assistant Secretary to the
Govt. of West Bengal

i, € BAS. wess

Rseeistent Secratary
Flsherie Dep.rimasl
Savi, of Weat Zanp:
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The Government of West Bengal
Fisheries Department
Writers’ Building, Kolkata — 700 001

No: 3319-Fish/C-1T1/2M-51/2009 Dated: 12.09.11

MEMORANDUM

Whereas on verification it appears that the plot/plots of land described in Colum
— 2 against the present owner/owners mentioned in Column -1 below is / are
recorded as Beel/Doba/Khal/Sali/Pukur/beel machchas adjoining Sali lands in
R.O.R. but physically the said plot/plots of land is are solid land since 40-45

years back.

And whereas considering the present physical status of the plot/plots of land
mentioned below in Column — 2 already converted to solid land prior to
enactment of Wesi Bengal Inland Fisheries Act. 1984 and as required by the
Kolkata Municipal Commissioner’s circular No. — 35 of 2010-2011 dt.
05.10.2010, the under signed is directed to say that the Govt. of the West
Bengal in Fisheries Deptt. Accords No. — objection in fabour of the below
mentioned application/applicants for correction of R.O.R. of the said plot/plots
mentioned below against each of them by way of converting the classification
of the Beel/ Doba/ Khal/ Sali/ Pukur/ Beel machchas land to Bastu land for

construction of dwelling hours thereon.

i g "'"hq‘:&_“\
1\ )\§
’ j Contd Page - 2
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sh Name of Owner & Address Details of Land
No.
1. | Chandana Barai Mouza - Madurdaha, J.L. No, — 12,
8/124, Bijoygarh R.S. Dag No. - 457 R.S. Kh. No. - 46
P.S. = Jadavpur, .8, - Tiljala, Dist. - South 24 Pgs.
Kol. -- 32, Measuring: 03 Cautahs 12 Chhitaks 11 Sq. Ft.
2. | Mallika Adak Mouza — Madurdaha, J.L. No. - 12, R.S. Dag No. - 417 R.8. Kh.
38 Panchanan Ghosh Lane No.-153/1
Kolkata - 9. Measuring: 07 Cattahs 00 Chhitaks 16 Sq. Ft
3. | Rekha Devi Jaiswal Mouza — Barakhola, J.L. No. - 21, R.S, Dag No. - 126 R.S. Kh.
Kavita Jaiswal No.-5,7,9,21 & 24
Sukla Biswas P.S. - Tiljala, Dist. — South 24 Pgs.
14F Middle Rd. 1* floor, Mecasuring: 02 Cattahs 09, Chhitaks 30 Sq. Ft
P.S. - Entally, Kol. - 14. |
4. | Mridula Roy Mouza — Kalikapur, J.L. No. - 20,
Sanjoy Roy R.S. Dag No. - 365, R.S. Kh. No.- 169
50A/1A, Raja S.C. Malliek Road, P.S. — Sonarpur, Dist. — South 24 Pgs.
P.S. - Jadavpur, Kol - 32 Measuring: 02 Cattahs 11 Chhitaks 06 Sq. Ft.
5. | Daksha Varma Mouza — Madurdaha, J.L. No. - 12,
4B/1 Ashton Road, R.8. Dag No, — 455, R.S. Kh. No. - 188,
Kol. - 20. P.S. — Tiljala, Dist. — South 24 Pgs.
Measuring: 02 Cattahs 05 Chhitaks 19 Sq. Ft.
6. Saraswali Devi Mouza — Madurdaha, J.L. No. - 12,
C/o Surander Prasad Shaw R.S. Dag Mo. - 423, R.S. Kh. No. - 142,
13A, West Row Park Circus, P.S. — Tiljal, Dist. - South 24 Pgs.
Kol. - 17. Measuring: 02 Cattahs 02 Chhitaks 18 Sq. Fu.
7. | Arup Kumar Dhar Mouza ~ Kalikapur, J.L. No. - 20,
Anup Dhar R.S, Dag No. — 356/406,
11/C Baikuntha Saha Road, P.S. — Purba | R.S. Kh. No. - 353,356,361,162
Jadavpur, Kol - 75. P.S. — Sonarpur, Dist. — South 24 Pgs. .
Measuring: 04 Cattahs 06 Chhitaks 04 Sq. Ft.
8. | P.P. Construction Mouza - Madurdaha, J.L. No. - 12,
’ 440, Madurdaha R.S. Dag No.-417, R.S. Kh. No. - 153/1,
P.S. - Tiljala, P.S. - Tiljala, Dist. — South 24 Pgs.
Kol - 107. Measuring: 02 Cattahs 09 _Chhitaks 24 Sq. Tt
9. | Gurupada Rari Mouza - Madurdaha, J.L. No. - 12,
Nandipara, Nabwdip R.S. Dag No.— 411, R.S. Kh. No. - 143,
Nadia. P.S. - Tiljala, Dist. - South 24 Pgs.
Measuring: 03 Catiahs 03 Chhitaks 00 Sq. Ft
10, | Abul Hossain Mouza — Madurdaha, J.L. No. -~ 12,
Tashira Hossion R.S. Dag No. — 455, R.S. Kh. No. - 190,
3, Nasiruddin Road, P.S. - Tiljala, Dist. — South 24 Pgs.
P.S. — Benoapukur, Kol. - 17. Measuring: 03 Cattahs 03 Chhitaks 00 Sq. Ft
11. | Rafikul Hassan Mouza = Madurdaha, J.L. No. - 12,
Vill. — Balulungi, R.S. Dag No. — 455, R.S. Kh. No. - 190,
P.0. — Bajupur, Madhupur, Mecasuring: 03 Cattahs 03 Chhitaks 03 Sq. Ft
P.S. - Lalgola.
12. | Prasanta Majumdar Mouza — Nayabad, J.L. No. — 25,
407, Rashmoni Bagan, P.O. — Santoshpur, | R.S. Dag No. - 191/192, R.S. Kh. No. - 145
P.S. — Kasba Kol. - 75 P.S. — Kasba, Dist. — South 24 Pgs.
Measuring: 02 Cattahs 08 Chhitaks 14 Sq. Ft.
13. | Sadhan Ch. Mitra Mouza — Madurdaha, J.L. No. = 12, '
Tarapukur Pascham Pally, P.O. - R.S. Dag No. — 455, R.S. Kh. No. - 187,
Agarpara, P.S. - Khardha, Dist. - North | P.S. - Tijala, Dist.— South 24 Pgs.
24 Pgs. Measuring: 02 Cattahs 12 Chhitaks:00-Sq; Et:
14. | Binoy Bhusan Bhattacherjee Mouza — Madurdaha, J.L. No_.;;,ﬁ!r S -~
Belgachia Bastu Hara Colony, P.8. - R.S. Dag No. - 423/460, R.S/Kh. Mo.- 183,
Liluah Dist. - Howrah. voveieReS. = Tijala, Dist. ~ Soutly24 Pgs”
<% et MedStgjng: 05 Cattahs 00 I;Chhﬁks 00 Sqg. Ft
. .3 IR | ’ =
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g..\?_ (3)
Sl No. Name of Qwner & Address Details of Land
Ramendra Chandra Nath Mouza- Kalikapur - J. L .No- 20
I5. 199, Purbalok , P.O.- Kalikapur | R. S. Dag No- 356/ 406 , R. S. Kh. No- 357 & 358,
Kolkata- 99 L.A.- 02 Cottahs 08 Chhitaks- 00 Sq.Ft.
Saroj Kr. Pal M- Kalikapur - J. L .No- 20
16. 83/A , New Santoshpur Main R. 8. Dag No- 356/ 406 , R. S. Kh. No — 353 & 362
Road , Kolkata - 75 L.A.- 05 Cottahs 12 Chhitaks 17 Sq.Ft
Sandip Roy M- Madhurdaha -J. L .No- 12
17. Sudipta Roy R.S.Dag No- 132,R. S, Kh. No - 33
R. R. Plot No- 90, Anandapur, | L.A.- 03 Cottahs 10 Chhitaks 06 Sq.Ft,
Kolkata- 107 '
Bengal Construction M- Madhurdaha - J. L .No- 12
18. 62 , Park Street , Kolkata -17 R. S. Dag No- 455, R. S. Kh. No - 189
L.A.-, 03 Cottahs 04 Chhitaks 00 Sq.Ft
Mrs. Nisha Rat ,Mrs. Anjali Rai, | M- Madhurdaha - J. L No- 12
19, Dr. Sanjay Kr. Rai R. S. Dag No- 455, R. S. Kh. No - 187
11A , Bondal Road , Kolkata-19 | L.A.- 06 Cottahs 04 Chhitaks 09 Sq.Ft
Jharna Das & others M- Kalikapur - J. L .No-20
20, 479 Survey Park , Kolkata- 75 R. 8. Dag No- 356/ 406, R. 5. Kh. No - 354, 360
L.A.- 02 Cottahs 08 Chhitaks 11 Sq.Ft
Rumita Das & others M- Madhurdaha - J, L .No- 12
21, 1A/3A , Chatu Babu Lane , R. S. Dag No-423, R. S. Kh. No-142
Kolkata- 14 L.A.-02 Cottahs 08 Chhitaks 00 Sq.Ft
Prudip Roy & Kanika Ghosh M- Madhurdaha - J. L .No- 12
22. 110/10, Selimpur Road , R. S, Dag No- 423, R. 8. Kh. No - 142
Kolkata- 31 L.A.- 04 Cottahs 08Chhitaks 05 Sq.Ft
Basudeb Roy M- Nayabad - J.L .No- 25
\;/' A/S , Nayabed , Mukundapur, R. S. Dag No- 131 & 132(P), R. S. Kh. No - 101
Kolkata- 99 L.A.- 02 Cottahs 08 Chhitaks 00 Sq.Ft
Gopal Ch. Dey Sarkar M- Kasba -J. L .No- 13
24. 121/13 , North Purbachal , R. 8. Dag No- 4146, 4285, R. 5. Kh. No- 2248 , 611
Kalitala,, Kolkata- 78 L.A.- 06 Cottahs 06 Chhitaks 36 Sq. Ft
Pralay Shankar Dhar M- Nayabad - J. L .No- 25
25, Supama Dhar Chakraborty R. S. Dag No- 191, R.S. Kh. No - 13]
Sreenagar , P.O.- Panchasayar L.A.- 01 Cottahs 12 Chhitaks 40 Sq.Ft
Kolkata- 94
Tapan Das M- Nayabad - J.L .No- 25,
26. 1649 , ChakGaria , R.S. Dag No- 110, R. 8. Kh. No - 145
P.O.- Panchasayar L.A.- 03 Cottahs 00 Chhitaks 03 Sq.Ft
Kolkata- 94
Swapan Das M- Nayabad - J. L No-25,
27. 1649 Chakaria , R. 8. Dag No- 110, R. 8. Kh. No - 145
P.O.- Panchasayar L.A.- 05 Cottahs 04 Chhitaks 12 Sq.Ft
Kolkata- 94
Pratima Mondal & others M- Rajapur - J.L No-23,
28. D-55 , East Rajapur , Santoshpur | R. S. Dag No- 1017, R. S, Kh. No - 536
Kolkata- 75 L.A.- 05 Cottahs 00 Chhitaks 00 Sq.Ft
Sri Kamal Das Sharma & M- Bhagawanpur - J.L .No-8,
29, Smt. Tanusri Das Sharma R.S.& L.R. Dag No-324, L.R. Kh:No=:170/2 ,‘5’ 192/1
42, Garfa Manoshatala , L.A.- 04 Cottahs 00 Chhitaks 00 Sg:Ft
Kolkata- 75 S
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No: 3319-Fish/C-111/2M-51/2009 Dated: 12.09.11

Copy forwarded for information and necessary action to:

1)

2)
3)
4)
5)

6)

The Director of Fisheries, Govt. West Bengal, GN Block, Sector — V, Kolkata —
700 091.

The D.D.F, Kolkata Zone, 9A, Esplanade East, Kolkata.
The D.L. & LR.O., South 24 Pgs.
The B.L. & LR.O., A.T.M. Kasba, South 24 Pgs.

The Assessor Collector, Wards No. - of KMC, Sontoshpur Market
Complex, Kolkata — 700 075.

34) e, @Wdebﬂog ..........................................
................ ALS. Nagabeds  Mulmdubur b ...
..................... Kol lalB = B

35) General Guard File

¢

Assistant Secretary
to the Govt. of West Bengal

8. C. DAS. wpss

Assistan! oo atary
Flaheris Department
Sevi of Wos! Bonga/

A\
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BEFORE THE NATIONAL GREEN
TRIBUNAL,
(EASTERN ZONE BENCH), KOLKATA

ORIGINAL APPLICATION NO. 70 OF
2025/EZ

BETWEEN

JAYPRAKAS CHAUDHURI

........... APPLICANT

-Vs. -

STATE OF WEST BENGAL & ORS.
....... RESPONDENTS

Counter Affidavit on behalf of the

respondent Nos. 12 to the Original

Application filed by the applicant.

N NILANJAN PAL
xS Advocate
B. N. Basu& Co. (Solicilors),
6, Old Post Office Street,
2nd Floor, Kotkata - 700001.
Enrollment No - WIB/194/2009.
Mob. No. 9433768756
Email :-nilanjan_pal83@yahoo.com
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